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‘Present s Shri D.P. A\unashl, counsel f‘or

the appllcant. E }
| |

Heard, The 1mpugnad erder in thlS

case is an order 1ssued under the PP Act,
L_.l.- ' Qx

1971 and i~ \be~4’ af the 1nter1m

orders passed by the Hon bls Supreme Cpurt

in an S.L.P. ﬁlled sgainst the Full Bench

Judgment in Ra%ila Ram's casé, Central

Admlnistratlva Trlbunal cannot be said to

j

- have, atleast'at pmesent, any Jurisdlctlon

in the matter.; The OA may, theref’ore, be

'returned to the applicant for necessar/
action in accqrdance uith law,
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